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3. The facts of the cass are as folLlows -

Catering Department, Westarn Ralluay, Jaipur, 51nc§

CENTRAL ADMINISTRATIVE TRIBUNAL, aAzpuR-eENCj,JNIbUR.

0.A., 23/1993 Date of order :-13.,1.1993
X% D
!
GHYAN SHYAM SHARMA ... Appiicant.
Mro.Pradesp Singh coe Counsei for t?
VERSUS | o
UNION OF INDIA & ORS. ... Respondents. | |
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Appiicant, Gnanmmshann;a, has tiied this {

appiication under Se&tloh;ﬁg of tnﬁ'Admlnlstr tlve

Tribunals Act, 1985, agalnst ‘the ‘brder dated |- |
22,12,1992 Annexure-A/1 transferring the appiicant
to Bombay on the post of a Waitor ftrom the Jaipur |
unit to the Bombay Centrai Unit, Bombay. ;

l
2, I nhave heard 'the Learned.counsel tor the Q, ‘
appiticant, ‘j .

The appiicant is a substantiveiy appointed and,

confirmed waitor or tne Western Raiiway. He has
besen postea as Waiter in the Jaipur Division under
the Administrative Controi of the A,C.S. (Cat. q,'

9th December, 1987, It is urged on behalf ar Lhel
{ I
applicant that tne seniority of the ualtors 13‘

maintained division wise and since the applicant

has been transferraed from the Jaipur unit to t?é
R i
Bombay Centrai Unit vide the impugned order, his |

saniority might be acverselLy atrtrected., It is ?lso ‘
: i
urged that tne appiicant has been transterrea trom|

the Jaipur Unit with a viesw to accommocating the
respondent no.4., The impugnsd ordar has been | W
challenged on the grouna oi malia fiaes.'Houeveé,.‘

the appiicant
on merits ana

goes not want to press this appiication
insteaa he wants to maks a representation

|

to the compatent autherity ror sympatnitic consiceration,
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4, In view of the peculiar circumstances or: tn
: . L
case tnis 0.A, is dgisposed of with the roiiouwing

girections :=-

1. Tne appticant snail submit a :epreSBntatidn

to the competent authority within a week rrom

ana it shaii be disposed of with due sympathﬁ*

through a speaking order in accardance with r
instructions and gu1dsllnes on the subject wi
a month of this order,

II. The appiicant shail not be retievsd from
post of Waitor in the Jaipur d1v1510n tiil tn
disposal of the aforesaid represgntatlom, it
has not aiready been relieved. '

III., The applicant shall be at iiberty to rile a

fresh 0,A, after the disposal of his represen
if he so chooses,

IV, No order as to cost,
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 (GOPAL- KRISHN
Judi. Member
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